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ly this OA the applicant has prayed for quashing of the a.oint—

ment of respondent no.4, Sadhan Dutta. on the post of EDDA. Further 

prayer is to direct the respondents to app9int the applicant in tes 

of the rster approved by the competent authority. 
4. 

The fact in brief is that on promotion of Shri Jdeb Datta, 

EDDA of BonMohurapur Rrnch Post Office to th% post of •  Postman, 

the post  of EDDA fell vacant. Gonsequent1yanotification was issued 
neme 

to fill up the vacancy. The applicant7alonqwith35 others 

were sponsered by the employment exchange. After verification of 

their records the respondent no.4 was appobnted to the post.. 
has 

ggrieved by that, the applicant/approached this Tribunal. 

The respondent nos. i to 3. have filed their reply. No reply 

filed on behalf of respondent nO.4. 

The main ground . taken in t he 0A is that the applicant belongs 
was 

category. The posadvertised for Or., The applicant was 

a.ified amonast GbC candidate; 	igbc tr.Sadhan Djtta, 

who belongs to.general category has been appobted igriortng 

of the applicant. 

Con td .. . . .. 
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5. 	The respondents' case is that the post was not reserved fr 

any categ9ry. As per the notjfication candidates belonging to 

schedule caste, schedue tribe or OC were to be preferred if no 

suitable candidates in other category was available. It is also 

mentioned in the,reply that in the relevant year 	vacancy of 

the pc?st 	reservation were already filled up, consequently thete Was fl9 .  
4estion to reserve the EDDA vacancy for reserve cardidate. 

6.. 	,C9unse1 for the parties havebeenheard at length. The 

applicant secured only.  4 marks whereasamonast tF$C qandia—,, 

—tes one Shr]. Tamali. Mal secured 5% marks, Therespondent no. 4 

who was selected secured 6 marks. This shows that the persons 

who has been elected. I.e resp. no. 4,, secured the hI'ihest marks, 

.. tIebasjsof.rnarks therfpe.  the respondent no.4is far ahea& 

inçomparision tq, The.,aplicant..The c o 	f notfcat1on Is not 

f i Iled  to show tha tthe post as reserved .f9rPBC can Mate.here.. 

fore the respondents' reply  that the pqsjt,Vaq not reserve.i.as  

tob.e aqçepted.  Besides ,t1at if5reservet1onhad been already 

ilied upin therelevant year, there was no question to reserve 

the present post. 

Learnedcounsel for the applicant Shr.i B, Mukherjee subrn—, 

1tted that the,app.iicnt's' c.and.idatqre 	y ,,c9nsder 	•f 	the 

.uPen.tvaancYL , 	 irectign, canbe glyen. J1h.candj.. 

datur. 	 sidered T 	inespect 	a... pps ,,r,whicrhe 

apflt applies..: 

againt vacancy wich:i., notified and_th-e-spondents would con— 

I. 

..,..sider the sane as per the Rules,' 

8. 	In view of the above 4.1scusic, the OA lacks merit. It is 

accordingly dismissed. Costs 'easy. 

(G.LPatward han) 
Mernber(A) 

QMJ/. 

(D.0 Verma) 
Vice Chairgnan(J) 


